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SHRI G. C. BHATTACHARYA: Ut-tar
Pradesh): Sir, we ail should condemn it and
we want that there should be an inquiry. The
Opposition leaders and the trade union leaders
are not safe. Therefore, we want an inquiry
and the inquiry should be assured here and
now. We want the Home Minister here.
(Interruptions) The life of Mr. George
Fernandes is not the life of an ordinary man.
George' Fernandes' life canot be treated like
this. Therefore, Sir, we want an inquiry. We
request you Fo kindly ask the Home Minister
to make an inquiry and make a statement. We
are not going to leave it like this.
(Interruptions)

MR. CHAIRMAN: That is all right.

SHRI G. C. BHATTACHARYA: Sir, this
is a very serious matter. You call the Home
Minister here and let him make a statement.
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SHRI PILOO MODY (Gujarat): Mr.
Chairman, Sir,......
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RE. ADMISSION OF CALLING-AT-
TENTION MOTION—Conta.

SHRI PILOO MODY (Gujarat): Mr.
Chairman, Sir, on an earlier occasion also |
had pointed, out this to you that the manner in
which the Calling Attention notices are
admitted or the choice of these notices is
something which needs to be rectified. On a
previous occasion also, Sir, we had boycotted
a particular CallingTAtteoiMon Motion
which had been admitted on th, most
trivolous grounds and, as I  notice, also
involving the same
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gentleman, the louourable Member, Mr.
Kalpnath Ra: On this occasion, Sir, he is not
even h<Te.

But only one n ime is tfiere on the Calling-
Attention notice.

MR. CHAIRMAN: I have made'a mental
note of th; fact that he insisted, very strongly -
with me on having this brought to tl i iouse as
a Calling attention motion and that he has not
the country eve » to inform me that he is not
going ,o0 raise it so that I could have substi
uted another, i hope that later in tie day...
(Interruptions) .

AN HON. MEMBER; It is most ob-
jectionable, (Int rruptions)

SHRI PILOC MODY: Why don't you let
me flnisl What is more, Sir, I hope that yo .
will therefore take with seriousness what we
are going to impress upon yu during the rest
of the day, and w assure you that we will all
be pr< sent throughout that particular  disu
.ssion. (Interruptions).

SHRI LAL K ADVANI (Gujarat): This is
sometl in? that' should be seriously taken note
of. Afnterrup-tions) After all we' have been
pressing so many ituies as Calling Attention
motions. (Interruptions) We wanted to raise
the issue of Tblaha. (Interruptions)

'MR. CHAIRI AN; Poland has been raised'
today.

SHRI LAL K ADVANI; But he has given
a Callin Attention notice and wanted that if
lot as a Calling Attention, at least a special
mention may be allowed.  (Int< rruptions)

MR. CHAIR /[AN: It was given by Mr.
Kulkam end he withdrew It. (Ir eiruptions)

SHRI LAL ADVANT: TnTs is a very
serious issue and it nas very eerious
implic Jens all over the world, (ft te I'ruptions)
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MR. CHAIRMAN: I agree with you that it
is very difficult.. .(Interruptions) I
appreciate it.

SHRI LAL K. ADVANI: On an occasion
like this the Government can also inform the
House of what its assessment of the situation
is.

MR. CHAIRMAN: I am taking that into
consideration.

SHRI PILLO MODY; Sir, don't you think
he has been purposely spirited away today?
(Interruptions)

MR. CHAIRMAN: There are only
two persons who cannot be...
(Interruptions)

AN HON. MEMBER: On a point of order.
(Interruptions)

.MR. CHAIRMAN: I think that
is enough.

SHRI M. KALYANASUNDARAM: My
friend, Mr. Advani, was mentioning about
Poland. Sir, Poland is not a part of India. It is
not as important as Sri  Lanka...
(Interruptions) It i~ a very important issue.

(Interruptions)

MR. CHAIRMAN: I have listener! to you
that Sri Lanka is more important than Poland.
But I can tell you this that my problem is the
same, whether Sri Lanka is more important or
Poland, or Mr. Kalyanasundaram is more.
important than Mr. Advani ot Mr. Piloo
Mody. (Interruptions)

SHRI M. KALYANASUNDARAM: So
far as Sri Lanka is concerned, it is the
problem of Indian people.

MR. CHAIRMAN: It will be at it, proper
time, Mr. Kalyanasundaram. One Calling
Attention was chosen but the Member is not
there. 1 shall take a serious note of this.
(Interruptions) .

Now it is better that we take up that Mental
Health-Bill, because that is very necessary.
(Interruptions)
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SHRI PILOO MODY: Thig has
been organised by Mr, Kesri (Inter-
ruptions)

[Mp. DarUTY-SPEAKER in the Chair)
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REFERENCE TO THE REPORTED
USURPTION OF RESIDENTIAL.
PLOTS BY LANDLORDS IN ASHOK
NAGAR, A TRANS-YAMUNA CO-
LONY IN DELHI
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